Gl beme

IN THE CEITRAL ADMINIST ;\}}}“‘I\'L TF.

IEUNAL , JATLPUR

oA 100/95 : Dzte of order 1.3,95
Nand Singh : Applicant
V/s m
Union of India & Oth=re : Respondsnts
Mr. K.L; Thawani : Counsel for the applicant
- : Counsel for the respornsdentsa,
CORAM
Hon'kle Mr. Gopal Krishna, Member (Judicial)
Hon'bles Mr, O0,P, Sharma, Member (Administrstive)
PEF HON'ELE MF, S0OPAL FRISHNZ, MEYEER (JUDICIAL),

Singh has, in this apprlication

ative Tribunzls 2ct, 1985,

frre
1

respondents be reztrained from term

natiny hiz services and they be dirsctzd to consider

him for appointment as Extra Departmentz=l Branch

Postmastzr Phalodi on regular basi:z, giving dus weight-
and also
more than two years/

age to hisg continuous servics of

taking into account ths edusational guzlificstion as
prevailed in January, 1383 VIII standard.

l.":':.

2. e have hezird the learmad counszl for the
applicant,
3. During the courss of argumsnts, the lzarned

for the applicant statsd that now hz would

like to make2 a representation to the conczrn=d autho-
ritiez in regard to his griewvanze, and therz=fore, he

ie not pressing this application on merits, We dispos=e

3

of this application at th2 stagye of adwission with the

obssrvation thz=t if such a resprissntation is made by

the applicant within a psriod of 15 daye from the date

of this ordsr, it wmay he dispos=2d of as per ruls
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through a d=tailzd speaking order within two months
from the dats of receipt thereof., If the applicant
is aggriew2d by any Jdecision ¢of ths Department.on
his represent he may file a fresh OA,
Crionifre

(0.P. % B (BOPAL KRIZHIA)
MEMBER(A) , MEMBER(J)




